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O R D E R 

 

PER AMIT SHUKLA, J. M. 

 

1. This appeal is filed by the assessee against the order of the CIT (Appeals)-13, New Delhi, for 

Assessment year 2014-15. 

2. The assessee has submitted through its Counsel that assessee is contemplating to opt for 

Vivad se Vishwas Scheme to settle the pending dispute.   

3. The ld. DR submitted that till now assessee has yet not filed the declaration.   

4. We have carefully perused the application of the assessee wherein it has been stated that 

assessee is contemplating to file this declaration under Vivad se Vishwas Scheme.  In view of 

this the appeal of the assessee is treated as dismissed as withdrawn with liberty to file the 

Miscellaneous application for recall of the order in case Form No. 3 under that Scheme is not 
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issued to the assessee.  Accordingly appeal of the assessee is treated as withdrawn and 

dismissed.  

Order pronounced in the open court on :  25/11/2020.  

 
 
        Sd/-            Sd/-   
(PRASHANT MAHARISHI)                                                    ( AMIT SHUKLA )      
 ACCOUNTANT MEMBER                                                   JUDICIAL MEMBER                                        

 
 

 Dated :   25/11/2020 
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